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MR. CHAIRMAN: We now go on to

the next item on the Agenda, viz. the
Bill of Mr. Arjun Singh Bhadoria.
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Amendment No. 1 was, by leave, with-
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MR. CHAIRMAN: The question is:
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The motion was adopted,

MR. CHAIRMAN: The amendme

“That the Bill be circulated for the
8bri B. P. Mandal is barred,

purpose of elicitipg opinion thereon

by January 27, 1979.” (2).

nt of

the recommendation of the President,

*Moveq with
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“Maghatma Gandhi had once said
that when India became free all the
capitalists would be given an oppor-
tunity of becoming statutory trus-
tees. The Bill seeks to provide such
.an  opportunity to  the owners of
large companies and proposes neces-
sary provisions for fhe democratic
management of the resultant trust
corporations in accordance with the
priciples of trusteeship formulated by
Gandhiji. The provisions of the Bill
are dintended to usher in peacefully
an era of a socialist society. As the
Planning Commisslon hag observed
in the Second Five Year Plan, a
socialist society is built up not only
solely on monetary incentives, but
-on ideag of service to society.
It is necessary, therefore, that the
worker should be made to feel that
he is helping to build a socialist
‘State. The provisiong of the Bill are
expected to promote increasedq pro-
«ductivity by giving the workers a
sense of full and intelligent partici-
pation in the processes of production,
purchases, sales and investments of
“the enterprise. This Bill is not a
compulsory but g permissive mea-
sure enabling the present owners of
large companies to transform their
existing titles based on absolute
rights into trust ownership.”
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In a publication recently issued by
the Trusteeship Foundation, Bombay,
Shri Jayaprakash Narayan has said:

“It must be admitted that no pro-
gress has been made in spelling out
either in theory or in practice Gan-
dhiji’s seminal concept. .... the
theoretical foundations and the juri-
dical and practical procedures and.

forms for running economic enter-
prise in accordance with the spirit of
trusteeship have yet to be worked
out by us.”

Even before this Shri Jmﬁrakash
Narayan has, among others, justified
the need for giving legislative sanction

‘to the Gandhian, concept to trus-
s
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teeship. Writing in Bhoodan of Octo-
ber 21 1867, he has said:

“There is at times a misunder-
standing found as to the relation of
Gandhian ideals to law. It is thought
his ideals have nothing to do with
law, so much so that if they were ex-
pressed through law, they lost their
ethical validity. This is a mistaken
view. It is only just and proper
that when a certain ideal has come
to be widely accepted and acted up-
on, it should receive the imprimatur
of law. Referring to his idea of
trusteeship (which by the way is
what Bhoodan js in essence), Gan-
dhiji often spoke of its heing eventu-
ually regularized by law. That, in-
deed, is what hag been happening in
the course of the Bhoodan Move-
ment, when Bhoodan and Gromdan
have both been given legal recogni-
tion and Status by appropriate legis-
lation."”

Several attempts have heen made so
far to introduce legislative proposals
in Parliament, but none has reached
the statute book.
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MR. CHAIRMAN: Motion moved:

“That the Bill to provide {or
establishment of Trust Corporationg
and for matters connected therewith,
be taken into consideration.”

*SHRI A. SUNNA SAHIB (Palghat)
Madam Chairman, all of us in this
House should commend the laudable
effortg of my hon. friend, Shri Arjun
Singh Bhadoria, who has introduced
the Indian Trusteeship Bill through
which he has attempted to translate
into reality Mahatmaji's dream of
ushering in an era of socjalist society
through peaceful means.

Mahatma Gandhi did not formulate
his concepts sitting in an air-condi-
tioned attjc room. Living with the
people of the soil, understanding their
day to day problems of life, he tried
to conceptualise solutions. The father
of the pation was a humanist from first
to last. He wanted the citizens of tha
country to become active participants
in the building of an egalitarian s0-
ciety. Before he could concretise hia
concepts, Mahatmaji was removed
from our midst.

Pandit Jawaharlal Nehru on the
eve of Independence said that when
the whole world slept India got awa-
kened. Panditjj tried to follow in the
footsteps of Mahatma Gandhi, parti-
cularly in the matter of inculcating
the spirit of socjal service among the
people of the free pation. But, unfor-
tunately, during the periad 1947—1978,
the path of economic growth has been
paved not with the persuasive princi-
ples of Mahatmaji but with the per-
versive ideas borrowed from alien

*The original gpeech was deliveredin Tamil
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_sources. Consequently we have gone
astray and glienated ourmselves from
the day to day problems of our people.
Mahatmaji said that trusteeship is the
backbone of all economic actjvities.
Insteag of strengthening the backbone,
we have allowed the growth of private
.capitalism in the country. A few
minutes before this House discussed
Mr. Shastri's Bill seeking to incorpo-
rate right to work in the Constitution.
Gendhiji used to give a pre-eminent
place to the concept of dignity of Jab-
our, which in other words meant
‘right to work’ for every citizen en-
abling him to realise the dignity of
labour. Here glso we have not enabl-
ed our countrymen to realise the
dignity of labour by bproviding job
opportunities to all the unemployed
in the country, whose number has
gone to 41 millions. 1 need not say
that in this also our economis develop-
ment programmes play a pivotal role.

The assets of 20 monopoly industrial
houses have i{n the course of three de-
cades gone up to Rs. 3000 ¢rores. You
will be surpriseq to know that 1the
public sector financial institutions have
help them with a 1oan of Rs. 2,400
crores. These monopoly industrial
houses multiplied and maximiseg their
profits at the cost of the people. This
is no occasion to enumerate the duhi-
ous ways in which they manage to go
scot free from governmental eons-
traints. These houses have been the
paradise for their kith and kin.

I would refer to Clause 30 of this
Bill which says that any private cn-
trepreneur may set up a new Trust
Corporation by investment of fifty per
cent in the share capital, provided the
Central Government gr the State Gov-
ernment concerned agrees to Subs-
cribe the remaining fifty per cent of
the share capital subject to the con-
dition that the tota] equity capital
does no exceed Rs. 20 lakhs. Has this
happened <o far in our country? We
have the Monopolies and Restrictive
Trade Practices Commission, Yet our

‘private sector capitalists are ngentus

AUGUST 17, 1978

Trusteeship Bill 344

to circumvent the statutory compul-
sions. Their prime motive has not
been service to people but Yo make
them servitors. Personal gain is the
sole consideration anq the good of the
society is beyond their ken. :

Now, let me turn 10 investment in
public sector, We have invested so
far a massive sum of Rs. 80,000 crores.
Have the public sector industrial ins-
titutions produced any return on this
money, which could be used for social
development? Unfortunately the ans-
wer is in the negative. Here also the
strangleholg of bureaucrats has sniffed
out such possibilities.

1t may not be an exaggeration to
say that social good has been the vic-
tim in both the cases. The coal-mines,
when they wcre in the private sector,
were being exploited full; but they
have started showing losses under the
management of public sector corpo-
ration. The ineptitude and. callous-
ness of those in charge of such public
sector units in the matter of materials
management have led to this regret-
{able consequence.

Mahatmaji talked of village jndus-
tries. He wanted every one to wear
Khagi, not merely ag a sign of pattio-
tism but also as a symbol of self-
reliance, which meant wide-spread job
opportunities throughout the country.
By emphasising the establishment of
village industries, he wanted to ensure
the cconomic upliftment gf rural areas
of the country. Mahatmaji wused to
say that the man who keeps a paise
more than his requirement is a black-
marketeer. He was sure of his ground
that a society would grow only on the
basis of selfless service of those who
constitute it. Unless the workers
were encouraged to take full interest
in the various activities of the Indus-
iry such agg production, purchase, snleg
ang investment, there Would not be
that environment for both economic
development and social upliftment.
Only Trusteeship would primarily
provide such g conducive climate.
The concept of Trusteeship makes it
abundantly clear that a . Soclalist
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Society_could be built not merely by
‘monetary incentives but by the spirit
of gocial service. Gita lays so much
.emphasis on the concept of detach-
ment. Unless detachment becomes
the cardinal principle of our lives,
‘there cannot be any chance for the
growth of common good. Our poet-
patriot Bharathiyar useq to say that it
the society does not presper then the
country cannot prosper. A society
can grow only when its constituents
show g sense of detachment. Shri
Aggarwal has brought this out in @&
beautifu]l way in his book on Gandhi-
an Economics. Shri Ramachandran
has referred to this basis as inevitable
for advancement of common intereats.
Now we find that cooperative institu-
tions in the country are in total dis-
array because of the absence of this
basis tenet. In these circumstances,
the concept of trusteeship must be
glven its Jue importance in the scheme
of Government's economic activities.

During the past 30 years it has been
proved to the hilt that common good
is subservient to persona] growth so
far ag the capitalists are concerned.
The public sector has not yet imbibed
the spirit of social good. Dr. Sushila
Nayar, who is fortunately in the Chair,
ig a disciple of Mahatmg Gandhi and
she knows the importance Mahatmaji
attacheq to this concept of Trustee-
ship, which would provide an oppor-
tunity to all the capitalists jn indepen=
dent India to become legal trustees,
which would enable the proprietors
of big companies to convert their
absolute ownership into trust owner-
ship.

I am sure that the Government
would unreservedly appreciate the
spirit behind this laudable legislation
i and come forward on their own with
: such a Bill, if they do not want to ac-
- cept this Private Member's Bill., I
‘hope that this is the time to translate
.Mahatmg Gandhi’s ideals into reality.

It is to be ensured that the wealth of

the nation contributes to the comman
' weal and doeg not become a means to
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fatten a few chosen gnes. Thig can.
be achieved only through the provi-
sions of Indian Trusteeship Bill as in-
troduced by Shri Arjun Singh Bhado-
ria.

With these words, I apeal to the

other Members of the House to lend
their valuable support to thig Bill.

17.00 hrs. Bby
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“Ag for -the present owners of
wealth, they would have to make
their choice between war and volun.
tarily converting themselves into
trustees of wealth. They would be
alloweq to retain the stewardship of
their possession and to use their
talent 1o increase their wealth, not
for their own sakes, but for the sake
of the nation and, therefore, with-
out explvitation. The state would
requlate the rate of commission
whish they would go! commensurate
with the service rendereq and its
value to societv. Their children
woulq inherit the stewardshin only
if they proved their fitness for it”.
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able I would support minimum of
-State ownership.”
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“Capital is a social power.”
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*SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Madam Chairman,
Shri Arjun Singh Bhadoria has intro-
duced the Indian Trusteeship Bill of
1978 in the House. While introduring
the Bill the mover had dealt with in
extenso  what  Gandhiji and Ram
Manchar Lohja had cherished about
the concept of trusteeship in our coun-
try and Shiv Ramiji Singh who fol-
lowed next added to it the views of
Vincba Bhave. They have in their
speeches tried to highlight the fact
that all the factories and mills should
be brought under the trustceship of
the capitalist and that of the workers
and if this is done then the economic
Inequality. social incquality that is
presently prevailing in the society can
be ended and we would be able to usher
in the country to a socialistic society
or lead to that objective I would have
been really very happy if through the
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modality suggested by Shri Bhadoria
the country could achieve fhe objective
set forth in the Bill but I say it firmly
and with sadness too that even after
hundreds of years the country would
not be able to chieve the objective and
it would remain a pious wish only. I
would like to emphasise this funda-
mental difference in regard to the ap-
proach of the matter because, if it
were 30, those who had ruled the coun-
try for 30 long years in the name of
Gandhi, those who followed the tea-
chings of Shri Ram Manohar Lohia and
those who had set forth lofty ldeals in
the manifesto of the Janats Party,
would have @ succeed in levelling
down the social and economic disparties
that have continued to exist in this
couniry during all these years but the
disparities far from getting diminished
went on increasing in a gallopping
manner and it is indeed a sad com-
mentary, that no less than 70 per cent
of the population of our country today
live below the poverty line, A little
while ago Shri Shastri was speaking
on his Bill about the necessity of in-
corporating the “right to work” in the
chapter of Fundamental Rights of the
Constitution. I have heard him care-
fully and 1 have also heard with rapt
atlention the speech of the Law Min-
ister Shri Shanti Bhushan which pre-
ceded that. The Law Minister was
mentioning in great detail how the
Government was trying to secientifically
orient the planning mechanism to era-
dicale unemployment from this coun-
iry within ten years. Through their
speeches they have suggested, parti-
cularly Shri Ramji Singh, that the
change can be brought about in a
peaceful way and in fact they had
supported the principal of status
Quoism. With all my respect and
regards to the great men of our coun-
try like Gandhiji, Ram Manohar Lohia,
Jaiprakash Narayan, Vinoba Bhave etc
lei me tell this House clearly and
firmly that nothing can be achieved
unless we are able to bring about a
structural change in the socio-economic
sphere of our country and I hold that
that the prevailing capitalist economy
only breeds decay and deepens dis-
purities—social, economic and financial

*The original speech was. delieved in Bengali.
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i.-and unless this is ended we have no
hope to look forward to a goclalistic
society where equalily permeates ali
walks of human life we can never
achieve the objectives of the Bill with-
4n the present social set up. My friend
‘Shri Ramji Singh is not here in the
House gt this moment. He had said a
little while ago that democracy cannot
fiourish in a socialistic and communis-
tic form of Government and he said
that the Communist countries are suf-
fering from State Capitalism, I fully
and firmly disagree with this idea.
Shri Ramji Singh himself had said
“Subar Opor Manus Satya Tahar Upar
Nai” 1f it be so, then should we not
try to create a society where every
individual of the society has a funda-
mental right to work, a fundamenial
right to get education, a fundamental
right to get treatment free of cost when
he is sick and above all the social
liberties to pursue his language and
culture along with his right to earn his
bread and such a society is only possi-
ble in a Communist pattern of Govern-
ment and even democracy becomes
really meaningful only under such &
set up. It is only in this set up that
a fuller developments of man is possi-
bie and I feel it is the best form of
soclety, Today we talk of bourgeoisie
democracy. We talk of Parliamenlary
Democracy. But in whose interest the
democracy is functioning. It is func-
tioning to safeguard the interest of the
capitalists, feudal lords and the class
of exploiters who are exploiting the
poor, In this set up may I ask the hon.
Members whether a cultivator has any
real :iberty, whether a share cropper
faas any real liberty, whether the agri-
cultural labour has any real liberty. No
‘they have none. Shri Ramji Singh
was saying that in a socialistic set up
‘violence has its own place. But may
I tell you Madam that all those who
swear by Gandhijl and his cult of non_
violence, having captured the State
power, during the last thirty years, had
let loose or sided with a reign of
violence where the small cultivators
jnd the ghgre croppers were evicted
from their ]Jand holdings and the land
ruirons went on enlarging their empire

i
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despite all legislation. It is true that
the Janata Government has restored
democratic rights to the people but
even they cannot deny that even during
their rule the Harijans are being ex-
ploited, and even killed the share-
croppers are being uprooted, the land-
less are being harassed the agricuitural
labour are still not getting their mini-
mum daily wages of Rs. 8,10 p, Then
where is the real democracy? Where
is the cherished socialistic pattern of
society that the rulers of our ceuntry
have been dreaming for the last 30
years? In my State of West Bengal,
a leftist Government iz now in power.
Our resources are meagre but within
the grave limitations of our resources
we are trying our best to uplift the lot
of the small and marginal farmers, the
share croppers and the agricultural
labourers. I would therefore say with-
out any sense of hesltation that a
society based on communist philosophy
is the only answer to the problem; it
is the only salvation for the exploited
and harassed poor who have been sub-
jected to harassment for centuries. I
am not ashamed to say this, I will
further say that in a Communist/So-
cialist Soclety the feudal barons and
the class of exploiters will have no
liberty to carry on their exploits. Under
our present social system nearly 95 per
cent of the population of the country
are being explited by the remaining 50
per cent of the population. It is a
dreadful and humilitating situation and
it cannot be allowed to continue for
long. In the society of our make the
individual will have the fullest liberty
for his social and economic develop-
ment. Today in our country the owner
of a small industry does not enjoy as
much liberty as an individual in a
Communist soclety.

Madam Chairman the present bill
has many good wishes for the people,
I have no querrel with ' them but I
am a serious about in its implementa-
tion, I feel that it is not possible to
achieve the objectives of the bill the
way the mover wants to have it done.
1t is simply not possible. While giving
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reply to the debate on his Bill, Shri
Shastri was horror struck end he was
saying about violence. China and Naxa-
lites were also mentioned during the
debate. Shri Ramji Singh in his
speech said that it is not possible to
sehieve the objective through evolu-
tion, He also said that a revolution is
necessary, We also say that a revolu-
tion is a must, Now the question is
whether this revolution should take
the path of violence or non-violence.
1 must say with all the emphasis at
my command that the option is not left
to us, the exploited millions of the
country. It all depends how the Gov-
emment dominated by bourgeoisie
class is going to react to the struggle
for attainment of equal rights by the
vast majority of the explited population
of our country, The Centre has the
Central Reserve Police, and the BSF.
and the States have 1their own para
military forces which total to about
8/10 lakhs. 1f all these para military
forces iry to use violence 1o crush and
cusb the just and peaceful struggle
and agitation of the millions of our
exploited population then I will say
that the 95 per cent of 65 crores of
population would be perfectly justified
to take up arms to make their revolu-
tion to bring about a social change in
the country a success. Therefore it all
depends how the ruling class chooses to
behave towards these whom they have
been exploiting till date. It is also
very essential to emphasise that by
maintaining a status quo in the social
order we cannot achieve the objective
of the Bill and 1 will take this oppor-
tunily to warn the feudal and capita-
list forces who are trying {o guide the
functioning of the Janata Government
from behind the screen, that the peo-
ple of the country will not tolerate
them any longer. The invincibility of
one party rule in the country has ended,
The people have defeated and crushed
the myth. We have State Govern-
ments who believe in different political
philosophy. In West Bengal and Tri-
pura we have the leftist Government,
in Tamil Nadu—the AIADMK is ruling,
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in Goa and Kashmir, parties subscrib-
ing to two different idiologies are in
the helm of affairs. In short, the poli-
tical situation in the country today is
in a fluid state. What would be the
shape of India of tomarrow wiil
depend much wupon the attitude of
the class of exploiters, Marxism
is a political science. In bring-
ing about the social change we
firmly feel and believe that under the
conditions prevailing in our country—
the social and economic philosophy of
Marx is the most suitable one and the
best and we wowld like to apply this
philosophy for ending the miseries ‘of
our people and as I have alkready sald,
whether this application will take the
path of violence or non-violence will
much depend upon the Central Gov-
ernment, the feudal lords and the cepi-
talist class. We want to offer this al-
ternative to the people which is the
real way to end social and econoemic
disparity that prevails in every seg-
ment o! the soviety, which will help
them to attain their full develspment
in social cultural and economic sphere
und we are sure that all efforts to

mislead the people wiil be frustrated.
One party, the CPIM, will make every
effort to apply the Socio-political
philosophy of Max and we feel that the
unity of the exploited millions of our
country and the unity of the Jeftist
forces will offer the real alternstive to
the people of our country to bring an
end to their present miseries. Whether
our struggle for the attainment of our
ideals will be peaceful or violemt will
much depend upon the attitude-of the
Central Government and ‘the ‘tapitalist
exploiters. But we are., determined
and we are sure that we would be able
to transiate our ideals into a reality
and then we would be able to lead
people to lberatiott, towards their
betterment and fAmally we wiii gucceed
in establishing socialism in this ;coun.
try. With these words I conclude.
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PROF. P. G, MAVALANKAR: Mr.
Chairman, Sir, I start by congratulat-
ing the Mover, Shri Arjun Singh Bha-
doria, for bringing this Bill, because
it gives us a chance to express our
views on some of the tenets of Gan-
dhism and Socialism, as understood in
the Indian context.

1 commend his Statement of Objects
and Reasons. I do not want to take
the time of the House by detailing the
whole thing from the Statement of
Objects and Reasons, but I am glad
he mentioned three things there, e
wants that in independent Indig the
capitalists should become the legal
trustees. He also wants through this
Bill to usher in an era of socialist
society through peaceful means. Tin-
ally, he says that the intention of the
Bill is not to take any manadatory
steps but to take persuasive steps so
that the present vwroprietors of the
companics may convert their absolute
ownership into trustee ownership.

Nobody can object to these laudable
objectives. They are all very goad.
My first point ig that the Bill, as it
stands now, as though it is an
enabling one, as mv _other friends
have said, it enables, it permits,
it does not oblige every com-
pany to follow, but still the way it
is worded, T do not know whether the
Government can acrcept the Bill as it
is. Because it is too general. There-
fore, I am speaking very briefly on
this Bill mainly tp explain, as I see,
some of the important matters connec-
ted with Gandhiji's idcas on trustec-
ship.

I am verv sorry that Shri Sheanti
Bhushan, the Minister of Law, has
been so overburdened these days. I
find that, one after another Bill, he
har 40 be at this desk of duty. Unfor-
tunately, his collegue has resigned, as
vou know, and he is not getting any
replacement. 1 wish there was some:
body to replace him to enable him to
have a cup of tea.

The main thing is that Gandhiii’s
trusteeship ideas and alsy ideas™ of
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i(‘,lm':dl'dji about various matters deal-
ing with ecomomic matters are not to
be completely ridiculed or dismissed
as irrelevant or Utopian. I want to
suggest in all humility, but in all se-
.riousness also, that much of Gandhiji's
ithought has & certaia value because it
iz permanent, because it is relevant,
‘because it is perenially refreshing. It
is mainly so, because Gandhiji always
thought in terms of certain fundamental
values and he trusted human nature
and then he started by putting his
philosophy into practice. You can have
the entire social philosophy by trusting
human values and distrusting human
nature, That is one way of doing. The
other way of doing is, don’t distruct
human nature, trust human nature,
but be also conscious of the limi-
tations of human nature and, wher-

Indian

ever there are limitations, regu-
late them, and wherever there
is a limitation, which has a po-

tentiality of human -nature as belng
elevating itself or lifting itself or en-
nabling itself, go ahead with it. That
is the onlv way in which society hss
built up its strength and culture, No
society, no culture, has progressed me-
rely on the basis of an enactment of
Jaw through Parliament. I am sure,
the Law Minister will agree that =a
law has to be supported by public
opinion; it hae to be laid by ethieal
values and it has {o be accepted by
socjety in general.

From that angle, I feel there is much
to commend for the objectives of my
hon. friend, Shri Arjun Singh Bhado-
ria, in bringing forward this Bill.
All this may sound that the trustee-
ship idea iz Utopian. May I say it is
not quite so; it is not really so. If
everything were Utopian, then tHe so-
ciety will never progress. It all start

d with Utopian ideas. But the peo-

le hadl the guts, the individuals had
the courare of conviction to goon thosn
lines and thev put them in vractice.
In fact. Gandhiji himself called his
whole ‘Autobiographyv as mothing but
the story of ‘“My Exveriments with
Ei‘:uth". In that sense, he was g scien-
tist, to :
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My hon. friend, Shri K. C. Halder,
was completely critical, I will not say
violent, of this Bill and of the trustee-
ship idea, It was aice hearing him
in sweet Bengai, making very aggres-
sive points on the Bill. Generally,
Bengali is a very sweet language. But
today he was using such a sweet lan-
guage for making such aggressive
points. As a Marxist, he rightly said
thaat nothing can be changed except
through violence, Gandhiji's idea was
that nothing can be changed perma-
nently through violence. You can
change certain things through violence
but not permanently. Ultimately, you
must trust in human nature and then
you ecan go forward—it is a gradual
and a slow process but a surer and a
more steady process. Therefore, I
say, it is a tall order but it is worth
trying on an cxperimental and inno-
vative basis.

How could Mahatma Gandhi do sll
this? As I said, he was not looking at
it merely as a philosopher or as a
speculator. He was an intensely prac-
tical man. And, he had a tremendous
scientific attitude on the whole matter.
Unless it was proved by him through
some experiment that the thing work-
ed, he would never advocate that.
Therefore, to dismiss the whole idea
of trusteeship as something unscien-
tific is wrong. It is undoubtedly based
on humanism and spiritualism. ] dare
say, much of humanism and spiritua-
lism is also science.

The modern society is full of science
and technology, and because of science
and technology, we have made wvast
strides in various fields. But may I
say, S\, that in the modern society,
there is lot of greed, there is lot of
selfishness and there is lot of exploi-
tation? Therefore, the question is
how to deal witn that problem, how to
get rid of this greod, this selfishness
and this exploitation. The Communist

‘notion, the socialist notion, the doc-

trinnaire Communist socialist notion, is
that you can do it only through the
instrumetnality of law, through coer-
cion.and through tha dictatorship of the
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majority who are the workers, the pro-
ducers ang the wage-earners—who g0
and do the work and then dictate to
the minosity who is exploiting and is,
therefore, dominating (Interrup-
tions) It depends on the ruling class.
I am not here at the moment discussing
the scientific principle. I respect my
friend and 1 also share a good part of
Communist and socialist philosophy
myself. But the point is that Gandhiji's
idea or way of dealing with these diffi-
culties and perplexities of greed,
selfishness and exploitation was mainly
to do it by trusting human nature and
by going ahead op those lines. I only
want to say, before I sit down, that
the principle of trusteeship was, in 2
way, practised by Mahatma Gandhi
when he came to Ahmedabad, my
home and constituency incidentallyv,
from South Africa and lived there.
The number of textile mills there at
that time was more tnan 50. And how
did he conduct the affairs of labour and
industrialists? The pood relationshio
between them as through encouraging
the capitalists to become good trustees.
1 do not want to give the names. But
in those days the labour relations were
not always very good, but Gandhiji
gaw to it that the relationship was
good—especially in the well known
strike of 1918 which Gandhiji’s Private

Secretary, Mr. Mahadev Desai, des-
cribed as ‘Dharma Yudh’, a war of
righteousness, Gandhiji's idea was

this: labour and capitalists are not to
be at war with each other; they should
be partners: it should not be a clash
of interests, but it should be a coope-
rative venture; therefore, not a class
war but class partnership. That was
his idea and he tried it in his own way.
Gandhiji was concerned with - many
other things also: therefore, he had
no time or energy 1o give concentra-
ted attention to this. My onlv cenclu.
sion is that labour and capitalists can
live together on the Gandhian princi-
ple of democratic- participation and
labour participation as Mr. Bhadoria
wants through his Bill. Byt if that i=
so, the only point is that this matter
should be left t, persuasive measures
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rather tham to legal enactments. If
Mr. Bhadwsia suys that only legtalative
measures can HWring about trusteeghip,
then I am afraid I have to tell him,
‘Please do not go mhead on that' path
because it is not possible’. All that
You can do is to give a sort of guide-
line to the State whichever be the
State, and tell the State that, wherever
possible, it should be done peacefully
through non-viclence becauge that is
more permament, that is everdasting.

I conelude by saying that Shri Bha-
doria's emphasis on persuasive steps
and his emphasis on inculating a spirit
of social service are something to be
valued. But if he wants the Govern-
ment, the Law Minister, to accept the
Bill and go ahead, then Heavens pro-
tect us from that hecause this Bill
will create all kinds of complications;
the mineority will be in difficuties—
who do not want to subscribe to this.
Therefore, this should be done only
through persuasion, through voluntary
methods, if a capitalist wants to use
himself and his property as a trust,
who stops him? Let him do it. And
if he does it and many more follow,
then I am quite sure the Government
will be fortified in bringing forward
more concrete legislation on those
lines. These are my thoughts on this
very interesting Bill

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Because minority used
the means of production to oppress
the majority of the people, Marx
thought that, if all the property was
vested in Government, then it was
quite possible to eliminate exploita-
tion. But it proved to be wrong when
we had seen that, in the era of Com-
munist rule, from lakhs of 'agricultu-
rists, small farmers, land hed been
taken over by the Cemmunist Gov-
ernment. They have been sent o pri.
sons. They have been sent to collec-
tive camps. All right the property
has been taken owver by the Compu-
nist Government. What is happening
there? Marx was pgainst creation of
surplus value. What is happening in
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the Communist couniries? Snrphus
value is being created by the work-
men, by the workers in the feld, Ly
the woricers in she factories. As Djilas
has said, & new class has been creabed,
a bureaucratic class which is enjoying
the froits and stete.oswnership of pro-
perty has proved that it is mare op-
pressive and, therefore, Gandhiji had
to think again as to what was goed
or the society. I irdividual ewnership
.is oppressive, State ownership of pro-
perty is more oppressive—he thought.
Therefore, he wanted 4o suggest a o
media policy. As Prof. Mavalankar
has said, he wanted to trust human
nature. Therefore, he wanted even the
capitakists to e the trustees.

Sir, trusteeship we can see even in
our society. The family is a trust.
The head of the family is a trustee.
Even there the father mxy be a good
trustes but if the arothey is a trustee,
then we are seeimg Ahat he is -deeeiving
his brothers. ‘Therefore, the trustee-
ship degenerates and it depends upon
the human nature of the head of the
family or the trustee,

17.57 hrs.
[MR. SPEAKER in the Chair]

When a people founded on trustee.
ship, even when the government foun-
ded on trusteeship basis wanted u
trustee tp protect them, they created
kingship...

MR. SPEAKER: Mr, Naidu, the dis-
‘cusgion will continue on the next day.

, PROF, P, G. MAVALANKAR: Mr.
|Naidu is holding the floor,

]

MR SPEAKER: Now, the Minister

lof Parliamentary Affairs,

1158 hrs,
‘BUSINESS ADVISORY COMMITTEE
TWENTY-THIRD REFORT

THE MINISTER OF PARLIAMEN-
EABY AFFAIRS AND LABOUR
- I RAVINDRA VARMA): I beg
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to present the Twenty-third Report of
the Business Advisory Committee.

With your permission I would like
to read it out because there are some
recommendations which are applicable
to 21st August as well.

The Business Advisory Committee
eld a sitting on Thursday, the 17th
August, 1878.

The Committee recoramend the allo-
cation of time tp ihe fellowing items
of Government legislative and other
business as shown against each: —

(1) Further consideratien of )
Statutory Resolution by |
_ Shrimau Parvaun Krishnan
s  Jor disapproval of ghe Delhi
Paolice (rdinance, 1978

(2) The Declhi Police Bill, 1958
(Further cuonsideratiun end
passing) J

ralvows 15
] minutos

\2) The Tobacco Bourd (Asend
menc Bill, 1978 (Conmder-
ation of amendmer't made
by Rajya SBabha)

(4) The Visva Bharati (Amend-

e ment; Bill, 1978 (Moucun

for concurrcnce in thc re-

- commendation of Rajya

Sabha for rclerence ot the
Bill to a Joint Committee

1 hour

[ 1 hour

= (5) The Press Council Bill, 1978
- as passed by Rajva Sabha
we (Gonsideration and passing) 4 hours

The Committee further recommend
that to provide time for disposal of
urgent Government and other busi-
ness, the House may also sit on Mon-
day, the 28th, Tuesday, the 20th, Wed-
nesday, the 30th and Thursday, the
31st August, 1978.

The Committee alsy recommend that
in order to enable the House to com-
plete further clause-by-clause conside-
ration_of the Constitution (Forty-fifth

*~ Amerfithent) Bill, 1978 op, Monday, the

21st August, 1878, the questions listed
for that day may be postponed to Mon-
day, the 28th August, 1978 and there
may be no Question Hour op the 21st
August,



